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आदेश / ORDER 
 
PER PARTHA SARATHI CHAUDHURY, JM 
 

The present appeal preferred by the assessee emanates from the 

order of the Ld.CIT(Appeals)/NFAC, dated 10.10.2025 for the assessment 

year 2022-23 as per the grounds of appeal on record. 

 
2. In this case, the assessee had earned income from United States of 

America with Taxpayer Identification number as per record under the 

heads viz. (i) business or profession; (ii) capital gains and (iii) other 

sources totaling to Rs.45,65,107/-. The taxes paid outside India pertains 

to the said income was Rs.1,43,214/-. That as per return of income filed 

in India, taxes payable under the normal provision of the Act is 

Rs.9,93,025/-. 

 
3. The limited contention of the Ld. Counsel for the assessee was that 

since already taxes at Rs.1,43,214/- has been paid by the assessee 

outside India, then in view of Section 90 r.w. DTAA of the Income Tax Act, 

1961 (for short ‘the Act’) between India and USA, the said amount paid as 

taxes outside India should be provided as relief from total taxes payable as 

has been computed under the normal provision in India. However, it is 

noted from intimation u/s. 143(1) of the Act regarding the assessee as per 

Annexure TR, the assessee had written the amount under the head total 
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taxes paid outside India at Rs.1,43,214/- and similarly, as per Annexure 

TR (as computed) total relief that has been accepted by the CPC in the 

said intimation u/s.143(1) of the Act is the same amount of Rs.1,43,214/- 

i.e. the amount of taxes that was already paid by the assessee outside 

India. Hence, there seems to be no dispute so far as the assessee and the 

Department is concerned regarding the relief claim as well as taxes paid in 

foreign land. However, the Ld. Counsel further contended that the amount 

has not been credited in the hands of the assessee.  

 
4. The Ld. Sr. DR submitted that the matter may be revisited by the 

A.O. through co-ordination with CPC and examination of the issue of 

providing proper relief. 

 
5. In my considered view, the CPC through its intimation u/s.143(1) of 

the Act had already accepted in ‘column of computation’ under the head 

‘total tax relief available in respect of the country where DTAA is 

applicable as per Section 90 of the Act’ and therein, it is specified 

Rs.1,43,214/-. There is no dispute that such relief had already been 

granted to the assessee and since it has not been credited in the hands of 

the assessee, the matter has to be checked by the A.O and the A.O shall 

promptly co-ordinate with CPC and provide necessary credit of the 

amount in the hands of the assessee providing all parameters of law have 

been complied with by the assessee. 
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6. As per above terms, grounds of appeal raised by the assessee are 

allowed for statistical purposes. 

 
7. In the result, appeal of the assessee is allowed for statistical 

purposes.  

Order pronounced in open court on 19th day of February, 2026. 
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